
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 1-IYDERABAD BENCH HYDERP,BMD 

0.A .N0.523/93 

Between: 	 Date of Order: 18.12.95. 

P .LakshminaraYana 

0 .Applicant 

Arid 

1, The Secretary, Ministry of Urban 0ejelopment, 
Govt. of India; Nirinan Bhavan, New Delhi - 1110 011. 

The Superintending Engineer (Coord) 
Southern Zone, c.P.W.D., 140 Marshalls Road, 
Egmore, Madras - 600 008. 

Director General of Works, C.P.WD., 
Nirrnan Bhavan, New thlhi - 110 011. 

The Superintendiog Engineer, 
Hyderabad Central Circle, C.P.W.D., 
Nirinan Shavan, Hyderabad - 500 195. 

Executive Engineer, Hyderabad 
Central Circle, Dn.No.IIIq  C.P.W.D., 
Nirman Bhavan, Sultan Bazar, 
Hyderabad - 500 195. 

.Respondents. 

Counsel for the Applicant 	: 	MrP.B.Uiiaya Kuner 

Counsel for the . r\espondents : 	mr.N.11.Rafflana,Add1j 

C ORA P1: 

THE HUN' OLE JUSTUCE SHRI ¶?.NEELADRI RAG 
	\JICE CHAIRMAN 

THE NON' OLE SHRI R.RANGARAJAN 
	

MEMBER (A) 

contd... 

a-- 



To 

1 • The Secretary, Ninistry of Urban Development, 
Govt. of India, Nirman Shavan, 
New Delhi.-110 011. 

2: The Superintending Engineer,(Conrd), 
Southern Zone, C.P.LI.D., 140, 
tarshalls Road, Egmore, 
Madras - 600 008, 

3. Director General Of iiorks, C.P.W.D., 
Nirman Shavan, New Oat hi.— 110 011. 

4 The SuperintenQing Engineer, 
Hyderabad Central Circle, C.P.W.O., 
Nirman Ohavan, Hyderabad. 

8. Executive Engineer, Hyderabéd 
Central Circle, Dn.No.III, C.P.W.O., 
Nirman Bhavan, Sultan Bazar, 
Hyderabad -. 500 1950 

One copy to Mr.P.8.uijaya Kumar, Advocate, 
CAT,Hyderabad. 

One copy to Mr.N.%J.Raman,, Addl.CGSC,CAT,Hyderabad. 

One copy to Library,CAT,Hyderabad. 

One spare copy. 

VLKR 



OA.523/93 

Judgement 

( As per Hon. ifir. Justice. U. Neeladri Rac, \JC ) 

Heard Sri P.S. tfijayakunIar, learned counsel for 
p 

the applicant and Sri N.V. Ramana, learned counsel for 

the respdndents. 

This.0A was f'ijed on 10-6-93 praying for a directions 

to the respondents to regularise the servise of the 	 P 

applicar(t iiieh effthct frdm: the date on which his immedi- 
r 	 I 

-ate junior was regularis'ed as Craup-O peon with all 
I '  

other consequential and attendant benefits including the 

arrears eof pay etc., 

The l'earnid codnsel ror the applicant produced A 

copy of the letter No.38/2187/ECX Uol.SJII dated 

18j26r5-94 (Plinistry of Urban  Development and Housing),R-3 

in regard to regularisation of the service of Daily-rated 

workers engaged on hand-receipt. 

In the circumstances it is just and proper to dis- 

pose of the DA with the following direction 

The respondents have to consider the case of the 

applicant in accordance with the letter rJo.18/26-5-94 

referred to herein beforei. It is needless to state 

that ihcase the order to be passed is going to ti.e A94inst U- 

applicant he is free to move this Tribunal under Section 

19 of AT Act7if so advised. 

The applicant is free to make a representation to 

R-4 in regard to this relief.. If such a representation 

is going to be made, the same has to be considered-.Jj. 
1- 

Till- ärL- order is going to be passed by R-4J ibterim 

order dated 15-5_93 shall continue. 	No costs.//' 

j 	 (R. Rangarajan) 	 (V. Neeladri Rao) 
Plember (Adam.) 	 Vice Chairman 	7 

Ot. December 16, 95 
Dictated in Open Court  

co&cL - 



TYPED BY 	 CHECiEa n 

COMPARED BY 	APP ROVLD BY 

IN THE CENTRAL ADMINISTpATIVETj-oEu'I;;a. 
HYDERABAD BENCH AT HYLEPABAD 

n 

THE liON' BLE MR.JIJSTICE V.I>;EEiADRIfAo 
- 	 VICE Ci$IRiAN 

AND 

THE-HON' BLE MR.R.RANGAR]j)w :M(A) 

DATED: 	- /1-1995 

ORDE WJIJDGMENT 

2 

LI 

- 	M.A./R.A./C.A.No. 

in 

O.A.No. 52393 

T.A.No. 	 (W.P.i'jo. 

Admitted and Interim directions 
Issued. 

pv in. 

Allc\ed. 

Dispod of with directions. 

Djsmjsid. 

Dismissd as wIthdrawn. 

Dismisse for default. 

.drdered/4jectea 	- 

No order' S to costs. -. 

lam ZnIstrative triboW 
-DESPATC}.L 	-j 

cLJAt 1996  

-, 




